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3 /ORDER

PER AMARJIT SINGH. JM:

This is an appeal against the order dated 22.11.2010 passed by the
Commissioner of Income Tax (Appeals) -22, Mumbai [hereinafter

referred to as the “CIT(A)”] relevant to the assessment year 2004-05.

2. The assessee has moved an application dated 29.11.2016 to
withdraw the present appeal to which the learned DR has no objection.
Therefore, in view of the said circumstances the appeal filed by the

assessee is dismissed as withdrawn.

3. In the result, the appeal filed by the assessee is hereby ordered to

dismissed as withdrawn.
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